
cEWMAL  
- 	•- 	

.: 	- 	- 	pGALcRE BENCh 	 •.. 

Second Floor, - 
C.mmercja1Comp1ex, 

. Indiranagar, 
angalore-560 038. 

Dated:- ___ 

PLATI NUMBER 	 624 of 1993. 

'DENTS 	. 
AJPLJTS: 	. 	 '-- 	-. - . 	•, 	. 	.. 	

•• •.•. 
Sri.M.rjunen 	i/s. Chief Cenerel Faneger,Karnata.ka... Telecom 

. - 	 Region,angalor andOthers.. 

1• 	Sri.P.A.Kulkerni,Advocete, 
No.48 9 57th-A-CoSs,IV-Block, 	•. 	•-- ; 
Rajejineger,Baflg8lQre-56D010.  

2. 	. :The ;Director,  
Telecom,Bang2lore Drea, 	 . 	. 
Karnataka Circle,. 	. •. 	. - 	. ..• - 

. 	- . 	Bnge1ore-560 009. 	 i. 

Sri.M.S.Pedrnarajeiah,C.G.S.C., 	• • 	 - 
High Court Bldg,Bengalore.-1. 	 . . 	. ....-. 

..-- 	. 	•• 	-. 	• 

Subject:- Forwarding .f copies of the Orders pssc4 by-the--- 
Central adrninitrative Triial, Bangalore. 

Please findericicsed hrewith aopy nf th;DER/ 
AYDER/.TERIM Passed by this TribuiLJ.n,. .the above 

,,.mentioned application(s) on 27th I1ay.194 	. 	.. 

-. . 	. 	 -. 	. • 
	 EY REGISTh 

7'JUMCIAL BRANCHES. 

gth* 	.•.. 	. 	
•.- 	--• 



CENTRAL ADMINISTRATflJE TRIBUNAL 
BANCALORE BENCH:. 	:BANGALORE 

FRIDAY, THE TWENTY SEVENTH DAY OF MA1994 

ORIGINAL APPLICATION NO.624/93 

Shri A.N.Vujjanaradhya, Ilember (J) 

Shri T.V.Rarnanan, 	I'ember (A) 

Shri P.Arjunan, 
Aged about 45 years, 
Telegraph Assistant, 
Central Telegraph Office, 
Raj Bhavan Road, 
Bangalore-560 001. 	 . 	•• ,Applicant 

By Advocate Shri P.i.Ku1karnj 

Versus 

Chief General rlanaQer, 
Telecommunications, 
Karnataka Circle, 
No.1 Old madras Road, 
Iiisoor, Bangalore-560 008. 

Director Telcom, 
Bangalore area, 
Bangalore-560 009. 

The Chief Superintendent, 
Central Telegraph Office 	 • 
Raj Bhauan Road, 
Bangalore-560 001. 	 •..Respondents 

By Advocate Shri m.S.Padmarajajah, S.C.G.S.C. 
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.ShrfM.S.Padmarajaiah,ithelearned standing counsel. 
-. 

for the respondents. TtL'S Tribunal has disposed of 

similar matters one such matter is OA 535/93. The learned 

counsel for the applicant s3ubmit.ithat similar orders 

may bepássed. Shri Padmarajaiah submits that It is not 

necessary to spell out the nature of consideratin of.  

I 
the case7  •+he applicant may raise all the, contentions, 

uhich he may uanand the department would dispose 

of the matter with an appropriate speaking order. 

2. 	Having heaxd both sides, we think it proper -. 

to direct the applicant to file a revision petition 

raising all the contentions, he desires to be consi- 

1 -- 	 - 
dered. If such a revision petition is filed e-rry 

within one month fi-rom  this date, the revisional autho—

rity will dispose of the matter within three months 

therefrom by means of a speaking order. We alo point 

out that under rule 29(3) of CCS (CCA) the revision 

petition will have- to be dealt in the same manner as 

an appeal. The rgvisionai authority will have to 

consider. all the point.s in memorandum of revision 	- - 

- 	
- petition and record reasons there for and reach an 

objejve  conclusion. 'As regards, the main- ground 

taken by the applicant under rule 11 (3) of CCS (CCA) 

may also be considred in hi's case as according to him 

no negligence has been assessed against him. The 

applicant may takel  up this point also in the revision 

petition to be fild by him and if he does so, the 

revisional authority should deal with this issue also 

. 	 H 	 . 
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.Lihil disposing of the application/revis ion petition. 

The interim order of stay would case to operate after 

dispoal of the revision petition. : However, the order 

of stay of recovery wilicontinue till the disposal of 

the revision petition, if one. such is filed within one 

month from this date s  

3. 	Accrdinqly, we direct the department to dispose 

of the' revision petition within three .months, if filed 

within one month from this date. 

Accordingly, the application is finally disposed of. 

I' 	•'\ - 
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CENTRAL ADM 	TRATIVE TRIBUj 

GALCE BENCH 

1• 
Second Floor, 
Commercial Complex 
Indirnagar, 
4NGALcFE 560 038. 

Dated: 
40CT19 

Miscellaneous 	A.PPLICATIQ\J No:433/94 in 0.A.hlo.624 of 1.9931  

APPLICANTS:.... Sri.M.Arjunan, 

V/s. 

RESPcI'%JDENTS :-Chjef General Manager,Te1eco, Karnataka 
and others. 

To 

Sri.P.A.Kulkarni,Advocate, 
No.49, 57th-A-Cross, 
Fourth Biook,Rajajinagar, 
Bangalore.560 010. 

•.Sri.M.Vasudeva Rao, 
Additional. Central Govt.Stending Counsel, 
High Court Buildjng,Bang ore-j. 

-- 	- 	 - 	 V • 	••• V 	 -- 	 •-• 

Sujet; • 	 f Of the Ordr Passed by the Central Administrative Tribunal,Baflgalr t. 

P1ese find enclosed herewith a copy of th cDER/ 
STAY 

ORDER/LjTEf ORDER/ Passed by thi-s Iribur1 ill tim. above 
11]tfltioned PPlication(s) on 28th September,1994. 

J 	S LA 

ii 4 {DEfIjY/nEG ISTRPB 
I JUDICIWL BRANCHES. 
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lAtA0u11 	!/ 	CA 	 / -L€ cc"n / 
jl- 	A. /0 111 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

VR (MA)/ANV (nj) 
28.9.94 

ORDERS ON FIA433/94 

On the ground that a large number of 

revisions petitions are pending for - 

disposal, the respondents in OA seeks 

extension of time in MA 433/94 for a 

further period or four months. 

Ue have heard the learned counsel 

for the department and the time is 

extended as sought for, for implementa-

tion of order for a period of four 

months from 26.9.94. Accordingly this 

hA 433/94 in DA 624/93 is disposed of. 

-. 
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P1EnBER (3) PiEP'i6ER (A) 
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Centrailimifl)ratiI8  Tribunef 

BangalOro Bench 
BangalOre 


